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No F-4-137/Seven-1/2013.— In exercise of the powers conlerred by sub-scction (1) of Scetion 24 of thic
Clihatsgarh Land Revenue Code, 1939 (No. 20 of 1959), the State Government, hereby, confers the powers of settlemer
otficerunder Scction 90 and 910of the said Code to Collector of all districts of the State.
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